
FIR No. 410/20
State Vs. Jairam @ Vicky
U/s 25/54/59 Arms Act
PS-Vasant Kunj South

29.07.2020

Present: HC Amit Kumar  in person.
Accused in Judicial Custody.

Fresh chargesheet filed. Let the same be taken on record and be sent to 

the court concerned through proper channel. 

Put up for consideration on 15.09.2020.

                                                                               SHRUTI CHAUDHARY
      Additional DUTY MM/ PHC/ND/29.07.2020



FIR No. 231/20
State vs Sagar Sarasar
u/s 379/411/34
P.S.Vasant Kunj (N)

29.07.2020

Present: None.

As per objections received from Deputy Superintendent, CJ-5 Tihar, The 

accused Sagar Sarasar, S/o Rajesh Kumar, currently in judicial Custody in FIR 

No. 231/20, u/s 379/411/34, P.S:Vasant Kunj (N)  be released in accordance with 

order dated 27.07.2020.

This order be treated as release warrants.

Bail bonds have been accepted till 31.07.2020 and verification report be 

filed by the IO concerned on or before 31.07.2020.

Copy be sent to Jail Superintendent and be uploaded on District Court 

Website, as per rules.

                                                                     (Shruti Chaudhary)
                        Additional Duty MM/PHC/ND/29.07.2020



FIR No. 458/10
u/s 420/468/471 IPC
P.S: IGI Airport

29.07.2020

Present: None.

As  per  objections  received  from  Deputy  Superintendent,  CJ-4  Tihar,  The 

accused Avtar Singh, S/o Hari Singh, R/o VPO, Rajeana, Tehsil-Bigha Purana, Distt-

Moga Punjab currently in judicial Custody in FIR No. 458/2010, u/s 420/468/471 IPC 

P.S: IGI Airport) be released in accordance with order dated 27.07.2020.

This order be treated as release warrants.

Copy be sent to Jail Superintendent and be uploaded on District Court Website, 

as per rules.

              (Shruti Chaudhary)
      Additional Duty MM/PHC/ND/29.07.2020



FIR No. 171/20
State Vs. Vipin Yadav @ JUDO
PS- Special Cell
U/s- 25/54/59 ARMS Act

29.07.2020

Present: None.

As per objections received from Deputy Superintendent, CJ-3 Tihar, The 

accused Vipin Yadav @ Judo, S/o Virender Yadav, as per bail bonds filed by the 

counsel for the accused the address of the accused is Saboli Mor, Narela, Outer 

North, Delhi  and  as per custody warrants the address of the accused is VPO-

Kunjpura,  Narnaul,  Distt.  Mahendergarh,  Haryana,  currently  in  judicial 

Custody  in  FIR  No.  171/20  PS-  Special  Cell  U/s-  25/54/59  ARMS  Act, 

accused  be released in accordance with order dated 27.07.2020 if not wanted in any 

other case.

This order be treated as release warrants.

Copy be sent to Jail Superintendent and be uploaded on District Court 

Website, as per rules.

                 (Shruti Chaudhary)
      Additional Duty MM/PHC/ND/29.07.2020
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Moga Punjab currently in judicial Custody in FIR No. 458/2010, u/s 420/468/471 IPC 

P.S: IGI Airport) be released in accordance with order dated 27.07.2020.

This order be treated as release warrants.

Copy be sent to Jail Superintendent and be uploaded on District Court Website, 

as per rules.

              (Shruti Chaudhary)
      Additional Duty MM/PHC/ND/29.07.2020
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counsel for the accused the address of the accused is Saboli Mor, Narela, Outer 

North, Delhi  and  as per custody warrants the address of the accused is VPO-

Kunjpura,  Narnaul,  Distt.  Mahendergarh,  Haryana,  currently  in  judicial 

Custody  in  FIR  No.  171/20  PS-  Special  Cell  U/s-  25/54/59  ARMS  Act, 

accused  be released in accordance with order dated 27.07.2020 if not wanted in any 

other case.

This order be treated as release warrants.

Copy be sent to Jail Superintendent and be uploaded on District Court 

Website, as per rules.

                 (Shruti Chaudhary)
      Additional Duty MM/PHC/ND/29.07.2020





FIR No. 454/20
State Vs. Ohed SK @ Wahid Sheikh
PS- Vasant Kunj South
U/s- 20/61/85 NDPS Act

29.07.2020

Present: Ld. Counsel for accused along with surety.

Bail bonds accepted as per directions of Ld. Special Judge, NDPS 

vide order dated 28.07.2020. 

Accused  Ohed SK @ Wahid Sheikh, S/o Nazaruddin SK, R/o 

Dev  Datt  Dharam   Jabtam  Jhuggi  Khasra  No.  1172,  Bangali  Basti 

Rangpuri New Delhi be released, if not wanted in any other case.

This order be treated as release warrants and be sent through Dak.

Staff is directed to take the necessary steps.

Copy be sent to Jail Superintendent through all modes and be uploaded 

on District Court Website, as per rules.

                 (Shruti Chaudhary)
      Additional Duty MM/PHC/ND/29.07.2020
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Customs vs. Dharmin Givinstandra Ralanschi
C.No. VIII(AP)/10/P&I/2850D/ARRIVAL/2020

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused seeking permission to go abroad and release of the passport.

Present: Ms. Kanika Goswami and Mr. Vikas Bhatia, ld. Counsels
for the applicant/accused.
 Mr. Pramod Bahuguna, ld. Counsel for the Customs.

 An application has been filed on behalf  of  the accused

seeking permission to go abroad and release of passport.

 Report  has  been  filed  on  behalf  of  the  Customs  and

thereupon rejoinder to the reply filed by the accused.

 Ld.  Counsel  for  the accused submitted that  accused is

staying in India without any means, therefore,  the accused may be

permitted to go abroad as the condition was imposed while granting

bail that the accused will not leave India without prior permission of the

court. Ld. Counsel for accused further submitted that the order of the

Ld. District & Sessions Judge on 26.02.2020 has also observed that

the said order will not come in between if the permission to go abroad

has been granted to the accused. Ld. Counsel for the accused further

submitted that when the summons were served upon the accused at

that  time  the  accused  was  in  Gujarat  in  lock-down,  therefore,  the

accused could join the investigation, but thereafter no summon was

issued to the accused to join the investigation.

 Ld.  Counsel  for  the  Customs  on  the  another  hand

vehemently  opposed  the  application  submitting  that  accused  is  an

Indian origin person and not foreign national, moreover, the brother of

the accused, who is also a co-accused in this matter is running a 

contd……./-
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factory  in  Gujarat  and  accused  is  also  having  property  in  India,

therefore,  the  accused  is  not  helpless  in  India.  Ld.  Counsel  for

Customs further argued that the accused has not given any temporary

address in India and has not co-operated in investigation. Ld. Counsel

for the Customs further submitted that on receipt of summons by the

accused he stated that his counsel will appear for investigation.

 Submissions of both the parties heard.

 The present application is for permission to go abroad and

release of passport. From the arguments of both the parties one fact is

clear that the accused till date has not joined the investigation and the

summons  were  served  upon  the  accused  on  13.05.2020  then  the

accused on Whatsapp replied that he would not be able to come to the

office  of  the  Customs  on  21.05.2020  due  to  lock-down in  Gujarat.

Therefore,  once  the  investigation  has  not  been  completed  in  this

matter  then  the  court  at  this  stage cannot  grant  permission  to  the

accused to fly abroad as if the accused will leave the country then the

investigation will  remain in between.  Accordingly,  undersigned does

not  find  any  merit  in  the  application  of  the  accused  at  this  stage.

However, the accused is at liberty to move the application after joining

the investigation. Accordingly, the application stands disposed off as

dismissed.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 414/19
PS Delhi Cantt.
State vs. Salman Ali

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  S.  Firoz,  ld.  Counsel  for  the  applicant/accused
(through Cisco Webex and phone).

 Ld.  Counsel  for  the  accused  has  submitted  that  the

accused has been falsely implicated in this matter and the accused is

in JC since 02.07.2020 and is ready to join the investigation as and

when necessary.

 Ld.  APP  for  the  State  has  strongly  opposed  the  bail

application.

 Considering the facts and circumstances of the case and

the fact that recovery has already been effected, the accused is no

more required for  custodial  interrogation.  Therefore,  the accused is

admitted  to  bail  on  furnishing  his  personal  bond  in  the  sum  of

Rs.30,000/-,  with  one  surety  in  the  like  amount.  Bail  bond  not

furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 57/2020
PS Chanakya Puri
State vs. Junaid Alam @ Babbu

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Akshay  Bhandari,  ld.  Counsel  for  the
applicant/accused (through Cisco Webex and phone).

 Bail application of the accused has been disposed off on

28.07.2020.  Ld.  Counsel  for  the  accused  submitted  that  today  no

application has been filed. As the order has already been passed on

the bail application of the Junaid Alam @ Babbu in FIR No. 57/2020,

PS Chanakya Puri  on  28.07.2020,  accordingly,  this  application  has

also been disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 294/2020
PS Delhi Cantt.
State vs. Mohit
u/s. 356/379/411/34 IPC

29.07.2020

Proceedings through Video Conferencing

An  application  has  been  received  through  email  on  behalf  of

applicant/accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr. S. K. Solanki, ld. Counsel for applicant/accused (through
Cisco Webex and phone).

 Reply has been filed by the IO. Copy supplied.

 Arguments on the bail application of the accused heard.

 Ld. Counsel for the accused submitted that the accused has

been falsely implicated in this case and he is in JC since 18.07.2020 and

there is no previous involvement of the accused, rather, in 2020 some

matter has been planted upon the accused. Ld. Counsel for the accused

submitted that the accused was not apprehended at the spot as alleged,

therefore, prays for bail of the accused.

 Ld. APP for the State on the another hand strongly opposed

the bail application.

 Perusal of the previous involvements file shows that all the

involvements of the accused are of 2020, therefore in view of the COVID-

19 situation and the fact that recovery has already been effected in this

matter, the accused is admitted to bail on furnishing his personal bond in

the sum of Rs.30,000/-, with one surety in the like amount. Bail bond not

furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 347/2020
PS Vasant Kunj (S)
State vs. Kanhiya

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for calling status report from the Jail Superintendent.

Present: Ld. APP for the State (through VC).
 Mr. Anil Saini, Ld. Counsel for the applicant/accused.

 It has been submitted by the ld. Counsel for the accused

that the accused has been released from JC. As the accused has been

released  from  JC,  no  further  order  is  required  to  be  passed.

Accordingly, the application stands disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 175/2019
PS Delhi Cantt.
State vs. Rohit @ Baba
u/s. 379 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for calling status report from the Jail Superintendent.

Present: Ld. APP for the State (through VC).
 Mr.  Pitamber  Kumar,  Ld.  Counsel  for  the
applicant/accused.

 It has been submitted by the ld. Counsel for the accused

that the accused has been released from JC. As the accused has been

released  from  JC,  no  further  order  is  required  to  be  passed.

Accordingly, the application stands disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 303/2020
PS Inder Puri
State vs. Yogesh
u/s. 379/411 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Shri  Prakash  Sharma,  Ld.  Counsel  for  the
applicant/accused (through Cisco Webex and phone).

 Reply  has  been  filed  by  the  IO  that  the  accused  has

already been released on bail in this matter on 22.07.2020. Along with

the bail application, the order of the Ld. Duty MM, Mrs. Tanvi Khurana

has also been placed and as per the same, the accused has been

granted bail on 22.07.2020. As the accused has already been released

on bail, this application has become infructuous, accordingly disposed

off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 23/2020
PS Chanakya Puri
State vs. Boby
u/s. 380/411 IPC

29.07.2020

Proceedings through Video Conferencing

An  application  has  been  received  through  email  on  behalf  of

applicant/accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  A. K. Singh, ld. Counsel for applicant/accused (through
Cisco Webex and phone).

 Arguments on the bail application of the accused heard.

 Ld. Counsel for the accused submitted that the accused is

on interim bail  and recovery has already been effected in  this  matter,

moreover, the accused has not misused his interim bail,  therefore, the

accused may be released on bail.

 Ld. APP for the State on the another hand strongly opposed

the bail application.

 In  reply  the  IO  has  mentioned  that  the  investigation  is

complete in this matter and the accused is on interim bail in this matter.

As  accused  has  not  run,  rather  he  has  filed  regular  bail  application,

moreover, the investigation is complete in this matter, no purpose will be

served by keeping the accused behind the bar. Accordingly, regular bail

application of the accused is allowed. The accused is admitted to bail on

furnishing his personal bond in the sum of Rs.30,000/-, with one surety in

the like amount. Bail bond not furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



DRI vs. Yang Zhenguo
File No. DRI/HQ-GI/338/VI/ENQ-6/INT-NIL/2019

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused seeking direction to the DRI for filing status report. 

Present: Mr. Satish Aggarwala, Ld. SPP (through phone).
 Mr.  Rahul  Raheja,  Ld.  Counsel  the  applicant/accused
(through VC).

 The  next  date  in  this  matter  before  the  Ld.  District  &

Sessions Judge is 14.08.2020. Ld. Counsel for the applicant stated

that there is no stay by the Ld. District & Sessions Judge and DRI has

to file the status report as per the order of Ld. MM dated 22.07.2020.

As the matter is  sub-judice before Ld. District & Sessions Judge for

14.08.2020,  therefore,  undersigned  deems  it  fit  to  adjourn  the

application.

 List this application for hearing on 16.08.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 632/2014
PS Delhi Cantt.
State vs. Nikhil
u/s. 411 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for release of the applicant/accused.

Present: Ld. APP for the State (through VC).
 None for the applicant/accused.

 File has been called from the concerned court  in which

the bail bond of accused has been found and the accused is on bail in

this  matter.  Therefore,  the  copy  of  this  order  be  sent  to  the  Jail

Superintendent  to release the accused,  if  not  required in any other

matter.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. E0135/2020
PS Vasant Vihar
State vs. Aakash s/o. Mr. Mam Chand
u/s. 379/411 IPC

29.07.2020

Proceedings through Video Conferencing

Bail bond of accused Aakash s/o. Mr. Mam Chand has been received

through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Aakash s/o. Mr. Mam Chand, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 137/2020
PS Special Cell
State vs. Pankaj Kumar
u/s. 419/420/120-B/34 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for extension of interim bail u/s. 437 Cr.PC

Present: Ld. APP for the State (through VC).
 Mr. Mukesh Kumar, Ld. Counsel for the applicant/accused
(through Cisco Webex/phone).

 This is a bail application u/s. 437 Cr.PC seeking extension

of interim bail of applicant/accused Pankaj Kumar.

 It  is  contended  that  applicant/accused  was  admitted  to

interim bail for a period of 45 days vide order dated 23.06.2020. Copy

of  order  placed  on  record.  Ld.  Counsel  contends  that  in

WP(C)3080/2020 case titled as Court on its own motion vs. Govt.

of NCT of Delhi & Ors. all the interim bail applications of the accused

persons was extended till 31.08.2020.

 In view of the order passed in writ  petition extension of

interim bail of accused Pankaj Kumar is sought till 31.08.2020.

 Submission heard. Perused.

 Considering the overall  facts and the directions given in

order  relied  upon  by  ld.  counsel  for  accused,  the  interim  bail  of

accused Pankaj  Kumar  s/o.  Mr.  Suersh Chand Sharma in  FIR No.

137/2020 registered with PS Special Cell u/s. 419/420/120-B/34 IPC is

extended till 31.08.2020. Accused Pankaj Kumar to surrender before

Jail Superintendent after expiry of interim bail.

Contd…../-
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 Let  copy  of  this  order  be  sent  to  Jail  Superintendent

concerned for intimation that the bail of accused Pankaj Kumar in the

above-mentioned case stand extended till 31.08.2020.

 Copy of this order be sent to ld. Counsel on his email or

through any other electronic mode. 

 Proceedings be sent to court  concerned through proper

channel.

 Application is accordingly disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 154/2020
PS Crime Branch
State vs. Sumit
u/s. 419/420/34 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr. Deepak Tyagi, Ld. Counsel for the applicant/accused
(through VC).

 Reply  to  the  bail  application  has  been  filed.  Copy

supplied.

 Ld. Counsel for the accused submitted that the accused

has been falsely implicated in this case and other accused has already

been granted bail  in this matter,  however,  the matter is likely to be

settled with the complainant, therefore, the bail may be granted to the

accused.

 Ld.  APP  for  the  State  on  the  another  hand  strongly

opposed the bail application submitting that the matter is at initial stage

of investigation and the details of the bank account and the person

cheated are to be done in this matter, therefore, the bail may not be

granted to the accused.

 Submissions of both the parties heard.

 The accused has been arrested on 22.07.2020 and as per

reply of IO, the further investigation has to be done with respect to

bank account and the person, who has been cheated, to unearth the

whole racket and more victims are to be identified. As the investigation

contd…../-
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is at preliminary stage with respect to the accused Sumit, therefore, at

this stage, the undersigned is not inclined to  grant bail to the accused

Sumit. The bail application accordingly  dismissed.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 176/2020
PS Special Cell
State vs. Rahul Rana s/o Mr. Nandan Singh Rana
u/s. 419/420 IPC

29.07.2020

Proceedings through Video Conferencing

Bail  bond of  accused Rahul Rana s/o Mr. Nandan Singh Rana has

been received through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Rahul Rana s/o Mr. Nandan Singh Rana, if not required in any other

matter.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



File No. P&I/Del/Seizure/01/2020
DRI vs. Rohit Yadav.

29.07.2020

Proceedings through Video Conferencing

Present: Mr. Satish Agarwal, Ld. SPP for the applicant/ complainant
department (telephonically).
 Mr.  Hashim  Alam,  ld.  Counsel  for  accused  (through
phone).

 Undersigned is under quarantine as came in contact with

COVID-19 positive patient. Undersigned has taken the consent of Ld.

Additional Duty MM, who is on duty on 31.07.2020, as the undersigned

cannot dispose off the application being on quarantine. At this stage,

both  the  ld.  Counsels  submitted  that  date  after  one  week  may  be

given.

 List for disposal of the application on 06.08.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No.300/2020 
PS Sagarpur
State vs. Jitender
u/s. 411 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 None for the applicant.

 Reply not filed.

 Issue notice to the SHO/IO to file the reply positively on

31.07.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 12/2020
PS Barakhamba Road
State vs. Munna s/o. Mr. Jainul Haq
u/s. 326A IPC

29.07.2020

Proceedings through Video Conferencing

Bail bond of accused Munna s/o. Mr. Jainul Haq has been received

through email.

Present: Ld. APP for the State (through VC).
 Ld. Counsel for the applicant/accused.

 Reply has been filed by the IO and time has been sought

by  the  IO to  file  the  verification  report.  It  has  been  submitted  that

surety  is  an  advocate  in  this  matter.  Bail-bond  of  the  accused  is

accepted. In the meanwhile, IO is directed to verify the bail-bond and

to file the report. Copy of this order be sent to the Jail Superintendent

to release the accused Munna s/o. Mr. Jainul Haq, if not required in

any other matter.  Verification report  and bail-bond be put up before

concerned court on 06.08.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 101/2020
PS Delhi Cantt.
State vs. Salman Ali
u/s. 379/34 IPC

29.07.2020

Proceedings through Video Co

nferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  S.  Firoz,  ld.  Counsel  for  the  applicant/accused
(through Cisco Webex and phone).

 Ld.  Counsel  for  the  accused  has  submitted  that  the

accused has been falsely implicated in this matter and the accused is

in JC since 02.07.2020 and is ready to join the investigation as and

when necessary.

 Ld.  APP  for  the  State  has  strongly  opposed  the  bail

application.

 Considering the facts and circumstances of the case and

the fact that recovery has already been effected, the accused is no

more required for  custodial  interrogation.  Therefore,  the accused is

admitted  to  bail  on  furnishing  his  personal  bond  in  the  sum  of

Rs.30,000/-,  with  one  surety  in  the  like  amount.  Bail  bond  not

furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020
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FIR No. 013127/2020
PS Sagarpur 
State Vs. Yogesh Kumar 

29.07.2020

This is an application for release of vehicle bearing no. DL4CAH 3849 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

Submissions made in the application and reply of IO perused.

Copy  of  RC  seen.  As  per  reply  of  IO,  the  above  mentioned  vehicle

bearing no. DL4CAH 3849 is registered in the name of Mr. Yogesh Kumar

and the value of the vehicle is Rs. 2,00,000/- and IO does not have any

objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 573/2020
PS Sagarpur

29.07.2020

This is an application for release of vehicle bearing no. DL4SCH 1820 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

Submissions made in the application and reply of IO perused.

Copy  of  RC  seen.  As  per  reply  of  IO,  the  above  mentioned  vehicle

bearing no.  DL4SCH 1820 is registered in the name of  Avdhesh Kumar

and the value of the vehicle is Rs.  20,000/- and IO does not have any

objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 378/2020
PS Inder Puri

29.07.2020

This is  an application  for  release of  vehicle  bearing no. DL1PD 0643

(Cluster Bus) on supurdagi by applicant, Mr. Kuldeep Gola.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Authority letter of  M/s Antony Road Transport Solutions also perused in

which Mr. Kuldeep Gola is authorized to get the vehicle released. As per

reply  of  IO,  the  above  mentioned  vehicle  bearing  no.  DL1PD  0643

(Cluster Bus) is belongs to M/s Antony Road Transport Solutions and IO

does not have any objection if the  abovesaid vehicle is released in the

present  case.   The  value  of  the  vehicle  is  Rs.  13,36,500/- as  per

insurance.

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant Mr. Kuldeep Gola
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle,
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ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;

iii)  Take a security  bond from applicant  Mr.  Kuldeep Gola stating that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested and countersigned by complainant as well as by applicant Mr.
Kuldeep Gola and IO;

Application  moved  by  applicant  stands  disposed  off

accordingly.  SHO is  directed to do the needful.  Copy of  this  order  be

given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 389/2020
PS Kishangarh
State Vs. Not Known 

29.07.2020

This is an application  for release of  mobile phone make Redmi Note 4

(IMEI No.865514030424976) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Virender Singh @ Berender S/o Sh. Ujala Singh r/o 249, G/1, Munirka

Village, Delhi-66  and the value of the mobile phone is Rs. 10,000/- and

IO does not have any objection if the abovementioned mobile is released

in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;



iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 392/2020
PS Kishangarh
State Vs. Not Known 

29.07.2020

This is an application  for release of  mobile phone make Redmi Note 4

(IMI No. K-10), Samsung Blue (Mobile No. 8493857174) on supurdagi by

applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Mukesh Kumar  and the value of the mobile phone is Rs. 10,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as  Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of  India in case titled as Sunderbhai

Ambalal Desai and C. M. Mudaliar v/s State of Gujarat; (2002) 10 SCC

283 has  been  reiterated,  accordingly,  SHO  concerned  is  directed  as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;



iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 391/2020
PS Kishangarh
State Vs. Not Known 

29.07.2020

This is an application  for release of  mobile phone make Redmi Note 4

(IMEI No.866459031130264) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Ashok Kumar  and the value of the mobile phone is Rs. 10,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as  Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of  India in case titled as Sunderbhai

Ambalal Desai and C. M. Mudaliar v/s State of Gujarat; (2002) 10 SCC

283 has  been  reiterated,  accordingly,  SHO  concerned  is  directed  as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;

iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when



directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 390/2020
PS Kishangarh
U/s 457/380/411 IPC
 

29.07.2020

This is an application  for  release of  mobile phone make VIVO (black)

(IMEI No.860192048866291) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Ashok Kumar  and the value of the mobile phone is Rs. 12,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;



iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 310/2020
PS VK(N)
State Vs. Rahul
U/s 33/58 Delhi Excise Act.

29.07.2020
This is an application for bail of accused Rahul.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Rahul. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 26.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  26.07.2020 and recovery has already

been effected from accused and there is no previous involvement of the

accused.  therefore,  accused is  not  required for  custodial  interrogation.

Accordingly in these facts and circumstances, accused Rahul is admitted

to  bail  on  furnishing  personal  bond  and  surety  bond  in  sum  of  Rs.

30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 623/2020
PS Sagarpur
State Vs. Sonu @ Bangali
U/s 33 Delhi Excise Act.

29.07.2020
This is an application for bail of accused Sonu @ Bangali.
Present: Ld. APP for State (through VC).

Ld. Counsel for accused, Mr. A. K. Sheoran (through Cisco 

WebEx and Phone).

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Sonu @ Bangali. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 24.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  24.07.2020 and recovery has already

been effected from accused and previous involvement of the accused not

filed by IO, therefore, accused is not required for custodial interrogation.

Accordingly in these facts and circumstances, accused Sonu @ Bangali

is admitted to bail on furnishing personal bond and surety bond in sum of

Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 10/2020
PS Chanakyapuri
State Vs. Gaurav Goyal

29.07.2020

This is an application for release of vehicle bearing no. DL8CAT-4895 on

supurdagi by applicant Gaurav Goyal.

Present: Ld. APP for State through VC.

None for applicant.

Reply has been filed by the IO and as per reply of the IO, the

vehicle was used by the accused for taking the child from the school. It is

the  matter  in  which  the  name  of  the  child  and  the  father  has  been

changed for admission in EWS category. Therefore no purpose will  be

served in keeping the vehicle with the IO. Though, the IO has submitted

that the owner of the vehicle has not furnished the ownership document.

The value of the vehicle is Rs. 7,00,000/-.

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under: 

i) to release the above mentioned vehicle to applicant/ registered owner
subject to  furnishing of RC of the vehicle to the IO and  preparing
detailed proper panchnama of above mentioned vehicle,
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ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;

iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 31/2020
PS Mandir Marg
State Vs. Chander Pal
U/s 279/337 IPC
29.07.2020

This is an application for release of vehicle bearing no. DL9CAK 5334 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the above mentioned vehicle bearing no.  DL9CAK

5334 is registered in the name of Mr. Vikram Sahni and the value of the

vehicle is Rs. 5,00,000/- and IO does not have any objection if the vehicle

is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 536/18 
PS VK(S)
State Vs. Ambika Prasad @ Pinta 
U/s 33/38/58 Delhi  Excise Act.
29.07.2020
This is an application for bail of accused Ambika Prasad @ Pinta.
Present: Ld. APP for State (Through VC).

Ld. Counsel for accused, Mr. A. K. Sheoran (through VC)

Reply has been filed by the IO.

Arguments on the bail application heard.

Ld. Defence Counsel for accused submitted that accused has

been formally arrested in this matter as accused is in JC in another matter

and the matter is of 2018 and main accused has already been granted

bail.

Ld.  APP for state on the other hand strongly opposed bail
application  and  submitted  that  there  are  many  involvements  of  the
accused.

Submission of both parties heard.

As the investigation has been done in this matter and matter

is of 2018 and co-accused has already been granted bail, therefore no

purpose will be served keeping accused behind the bar.  Accordingly in

these facts and circumstances, accused Ambika Prasad @ Pinta s/o Sh.

Shyam  Bahadur  is  admitted  to  bail  on  furnishing  personal  bond  and

surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 477/2020
PS VK (S)
State Vs. Rinku @ Killa
U/s 33 Delhi Excise Act
29.07.2020
This is an application for bail of accused Rinku @ Killa.
Present: Ld. APP for State (Through VC).

Ld. counsel for the accused, Mr. A. K. Sheoran (through VC).

Reply has been filed by the IO.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Rinku @ Killa. 

Ld. Defence Counsel for accused submitted that accused has

been  falsely  implicated  in  this  matter  and  accused  is  in  JC  since

24.07.2020 and recovery as alleged has already been effected in this

matter  and  accused  is  no  more  required  for  custodial  interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Submission of both parties heard and seeing that accused is

in  JC since  24.07.2020 and recovery  has  already  been effected  from

accused,  therefore,  accused is  not  required for  custodial  interrogation.

Accordingly in these facts and circumstances, accused Rinku @ Killa s/o

Ram  Chander  r/o  Pandit  Dev  Dharam  Kanta,  B-Block,  Bengali  Basti

Rangpuri, ND is admitted to bail on furnishing personal bond and surety

bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 277/2020
PS Delhi Cantt.
State Vs. Nikhil
U/s 392/411/34 IPC
29.07.2020
This is an application for bail of accused Nikhil.
Present: Ld. APP for State (Through VC).

Ld. counsel for the accused, Mr. A. K. Sheoran (through VC).

Further reply has been filed by the IO and as per same TIP of

accused has already been conducted.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Nikhil.

Ld. Defence Counsel for accused submitted that accused has

been falsely implicated in this matter and co-accused has already been

granted bail and accused is no previous convict, therefore, accused may

be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

As the co-accused has already been granted bail and there

is no previous involvement of accused which has been filed.  Accordingly

in these facts and circumstances, accused  Nikhil  is admitted to bail on

furnishing personal bond and surety bond in sum of Rs.  30,000/-. Bail

bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 271/2020
PS Delhi Cantt.
State Vs. Satya Narayan
U/s 356/379/411 IPC
29.07.2020
This is an application for bail of accused Satya Narayan.
Present: Ld. APP for State (Through VC).

Ld. counsel for the accused, Mr. Udaipal Chaudhary (through

VC and Phone).

Vide this order,  I  am disposing bail  application of  accused

Satya Narayan. 

Ld. Defence Counsel for accused submitted that accused has

been  falsely  implicated  in  this  matter  and  accused  is  in  JC  since

17.07.2020 and recovery as alleged has already been effected in this

matter  and  accused  is  no  more required  for  custodial  interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Submission of both parties heard and seeing that accused is

in  JC since  17.07.2020 and recovery  has  already  been effected  from

accused and IO has not sent/filed previous involvement of the accused,

Accordingly in these facts and circumstances, accused Satya Narayan s/

o Sh. Dev Karan r/o K-1035, Gali No. 12, K-Block, Sangam Vihar, ND is

admitted to bail on furnishing personal bond and surety bond in sum of

Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 20/2020
PS Connaught Place
State Vs. Unknown

29.07.2020

This is an application for release of vehicle bearing no. DL5CH 3955 on

supurdagi by applicant Mr. Sanny s/o Late Sh. Ramveer Singh (owner).

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Applicant Mr.  Sanny is the son of  owner of  vehicle Late Mr.  Ramveer

Singh who has already expired. Death certificate of Late Mr.  Ramveer

Singh seen. As per reply of IO, the above mentioned vehicle bearing no.

DL5CH 3955 is belongs to Mr. Sunny and the value of the vehicle is Rs.

2,00,000/- and IO does not have any objection if the vehicle is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant subject to preparing
detailed proper panchnama of above mentioned vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from  applicant  stating  that  abovementioned
vehicle shall be produced by him as and when directed and shall also
indemnify to the amount mentioned as per applicant, in case any claim
regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested and countersigned by complainant as well as by applicant and
IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 416/2020
PS VK(S)
State Vs. Unknown

29.07.2020

This is an application for release of vehicle bearing no. DL4SCD 6382 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Copy  of  RC  seen.  As  per  reply  of  IO,  the  above  mentioned  vehicle

bearing no. DL4SCD 6382 is registered in the name of Amit Kumar and

the  value  of  the  vehicle  is  Rs.  20,000/- and  IO  does  not  have  any

objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 161/2020
PS IGI Airport
State Vs. Sushil Kumar

29.07.2020

Present: Ld. APP for State (through VC).

Ld.  Counsel  for  applicant,  Mr.  Amit  Kumar (contacted on  

phone).

IO has  filed  reply  and as  per  same,  ownership  document

were not produced by the accused at the time of seizure of the vehicle.

Accused is directed to file the ownership document.

List on 06.08.2020 before concerned court.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



State/Intelligence Officer (GST) Vs. Manoj Kumar Dudoria

29.07.2020

Present: Ld. Counsel for applicant, Mr. Mohinder Kumar (on phone).

Perusal of the file shows that matter is fixed regarding death

documents of the accused. As per earlier reply of the Jail Superintendent

inquest  proceedings  are  going  on.  Once  the  inquest  proceedings  are

going on then documents are not to be provided to the Ld. Counsel for

the accused. Accordingly,  application stands disposed off with liberty to

the  Ld.  Counsel  for  the  accused/applicant  to  file  the  appropriate

application when the inquest proceedings are over.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



Manoj Kumar Dudoria Vs. Aditya Kumar & Anr.

29.07.2020

Present: Ld. Counsel for applicant, Mr. Mohinder Kumar (on phone).

Perusal of the file shows that matter is fixed regarding death

documents of the accused. As per earlier reply of the Jail Superintendent

inquest  proceedings  are  going  on.  Once  the  inquest  proceedings  are

going on then documents are not to be provided to the Ld. Counsel for

the accused. Accordingly,  application stands disposed off with liberty to

the  Ld.  Counsel  for  the  accused/applicant  to  file  the  appropriate

application when the inquest proceedings are over.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 518/2020
PS Naraina
State Vs Abdul Rahim
U/s 354/354A/354D/IPC
29.07.2020
This is an application for bail of accused Abdul Rahim.
Present: Ld. APP for State (Through VC).

Ld. Counsel for accused/applicant Mr. Sanjay Kumar

Chaubey. (on phone)

Reply has been filed by the IO. Copy supplied.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Abdul Rahim. 

Ld. Defence Counsel for accused submitted that accused has

been falsely implicated in this matter and the victim was the employee of

the accused and she wants to extort money from the accused therefore

she has levied false allegations upon the accused.

Ld.  APP for state on the other hand strongly opposed bail
application submitting that accused may not be granted bail.

Submission of both parties heard and seeing that accused is

in JC since 23.07.2020 and statement u/s 164 CrPC of victim has already

been recorded. In these facts and circumstances accused  Abdul Rahim

is admitted to bail on furnishing personal bond and surety bond in sum of

Rs. 30,000/- (Bail bond not furnished) subject to the following conditions:-

(i) that accused will not come into contact with the victim,

(ii) that accused will not try to influence the witness and

(iii) accused will join the investigation as and when required 

by the IO.

 Accordingly, bail application stands disposed off. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



Shivnath Vs. State.

29.07.2020

Present: Ld. APP for State (through VC).

As the undersigned is looking after  the work of  Duty MM,

therefore no time left.

List on 07.08.2020.

(SUDHIR KUMAR SIROHI)
    ACMM-II/PHC/ND

Signed at home digitally 29.07.2020



Challan No. DL18925200728224630
vehicle no. RJ05GB 7477
circle no. Chanakyapuri

29.07.2020

Present: None.

List on 02.08.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



Challan No. DL204232200727155343
Vehicle No. HR06AK 5623
Cirlce  Tilak Marg

28.07.2020

Present: None.

List on 02.08.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020
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FIR No. 013127/2020
PS Sagarpur 
State Vs. Yogesh Kumar 

29.07.2020

This is an application for release of vehicle bearing no. DL4CAH 3849 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

Submissions made in the application and reply of IO perused.

Copy  of  RC  seen.  As  per  reply  of  IO,  the  above  mentioned  vehicle

bearing no. DL4CAH 3849 is registered in the name of Mr. Yogesh Kumar

and the value of the vehicle is Rs. 2,00,000/- and IO does not have any

objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 573/2020
PS Sagarpur

29.07.2020

This is an application for release of vehicle bearing no. DL4SCH 1820 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

Submissions made in the application and reply of IO perused.

Copy  of  RC  seen.  As  per  reply  of  IO,  the  above  mentioned  vehicle

bearing no.  DL4SCH 1820 is registered in the name of  Avdhesh Kumar

and the value of the vehicle is Rs.  20,000/- and IO does not have any

objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 378/2020
PS Inder Puri

29.07.2020

This is  an application  for  release of  vehicle  bearing no. DL1PD 0643

(Cluster Bus) on supurdagi by applicant, Mr. Kuldeep Gola.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Authority letter of  M/s Antony Road Transport Solutions also perused in

which Mr. Kuldeep Gola is authorized to get the vehicle released. As per

reply  of  IO,  the  above  mentioned  vehicle  bearing  no.  DL1PD  0643

(Cluster Bus) is belongs to M/s Antony Road Transport Solutions and IO

does not have any objection if the  abovesaid vehicle is released in the

present  case.   The  value  of  the  vehicle  is  Rs.  13,36,500/- as  per

insurance.

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant Mr. Kuldeep Gola
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle,
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ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;

iii)  Take a security  bond from applicant  Mr.  Kuldeep Gola stating that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested and countersigned by complainant as well as by applicant Mr.
Kuldeep Gola and IO;

Application  moved  by  applicant  stands  disposed  off

accordingly.  SHO is  directed to do the needful.  Copy of  this  order  be

given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 389/2020
PS Kishangarh
State Vs. Not Known 

29.07.2020

This is an application  for release of  mobile phone make Redmi Note 4

(IMEI No.865514030424976) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Virender Singh @ Berender S/o Sh. Ujala Singh r/o 249, G/1, Munirka

Village, Delhi-66  and the value of the mobile phone is Rs. 10,000/- and

IO does not have any objection if the abovementioned mobile is released

in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;



iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 392/2020
PS Kishangarh
State Vs. Not Known 

29.07.2020

This is an application  for release of  mobile phone make Redmi Note 4

(IMI No. K-10), Samsung Blue (Mobile No. 8493857174) on supurdagi by

applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Mukesh Kumar  and the value of the mobile phone is Rs. 10,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as  Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of  India in case titled as Sunderbhai

Ambalal Desai and C. M. Mudaliar v/s State of Gujarat; (2002) 10 SCC

283 has  been  reiterated,  accordingly,  SHO  concerned  is  directed  as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;



iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 391/2020
PS Kishangarh
State Vs. Not Known 

29.07.2020

This is an application  for release of  mobile phone make Redmi Note 4

(IMEI No.866459031130264) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Ashok Kumar  and the value of the mobile phone is Rs. 10,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as  Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of  India in case titled as Sunderbhai

Ambalal Desai and C. M. Mudaliar v/s State of Gujarat; (2002) 10 SCC

283 has  been  reiterated,  accordingly,  SHO  concerned  is  directed  as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;

iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when



directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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e-FIR No. 390/2020
PS Kishangarh
U/s 457/380/411 IPC
 

29.07.2020

This is an application  for  release of  mobile phone make VIVO (black)

(IMEI No.860192048866291) on supurdagi by applicant.

Present: Ld. APP for State through VC.

None.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the  owner of  above mentioned  mobile phone is  Mr.

Ashok Kumar  and the value of the mobile phone is Rs. 12,000/- and IO

does not have any objection if the abovementioned mobile is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to  release  the  above  mentioned  mobile  phone  to
applicant/owner subject to preparing detailed proper panchnama of above
mentioned mobile, 

ii) take photographs of above mentioned mobile phone from all
possible  angles  with  IMEI  number  and  file  the  same  along  with
chargesheet;



iii) Take  a  security  bond  from  applicant/owner  stating  that
abovementioned mobile phone shall be produced by him as and when
directed  and  shall  also  indemnify  to  the  amount  mentioned  as  per
applicant;

iv) to  get  panchnama  and  photographs  of  abovementioned
mobile phone attested and countersigned by owner and IO;

v) That  the  owner  shall  join  the  investigation  as  and  when
directed to do so and the owner shall not dispose off  the same to the
third party without permission of the  court.

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 310/2020
PS VK(N)
State Vs. Rahul
U/s 33/58 Delhi Excise Act.

29.07.2020
This is an application for bail of accused Rahul.
Present: Ld. APP for State (through VC).

None for accused.

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Rahul. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 26.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  26.07.2020 and recovery has already

been effected from accused and there is no previous involvement of the

accused.  therefore,  accused is  not  required for  custodial  interrogation.

Accordingly in these facts and circumstances, accused Rahul is admitted

to  bail  on  furnishing  personal  bond  and  surety  bond  in  sum  of  Rs.

30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 623/2020
PS Sagarpur
State Vs. Sonu @ Bangali
U/s 33 Delhi Excise Act.

29.07.2020
This is an application for bail of accused Sonu @ Bangali.
Present: Ld. APP for State (through VC).

Ld. Counsel for accused, Mr. A. K. Sheoran (through Cisco 

WebEx and Phone).

Reply has been filed by the IO.

Submissions  made  in  the  application  and  report  of  IO

perused.

Vide this order,  I  am disposing bail  application of  accused

Sonu @ Bangali. 

Ld. Defence Counsel for accused submitted in the application

that accused has been falsely implicated in this matter and accused is in

JC since 24.07.2020 and recovery as alleged has already been effected

in this matter and accused is no more required for custodial interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Considered the submission of  both  the  parties and seeing

that  the accused  is  in  JC since  24.07.2020 and recovery has already

been effected from accused and previous involvement of the accused not

filed by IO, therefore, accused is not required for custodial interrogation.

Accordingly in these facts and circumstances, accused Sonu @ Bangali

is admitted to bail on furnishing personal bond and surety bond in sum of

Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 10/2020
PS Chanakyapuri
State Vs. Gaurav Goyal

29.07.2020

This is an application for release of vehicle bearing no. DL8CAT-4895 on

supurdagi by applicant Gaurav Goyal.

Present: Ld. APP for State through VC.

None for applicant.

Reply has been filed by the IO and as per reply of the IO, the

vehicle was used by the accused for taking the child from the school. It is

the  matter  in  which  the  name  of  the  child  and  the  father  has  been

changed for admission in EWS category. Therefore no purpose will  be

served in keeping the vehicle with the IO. Though, the IO has submitted

that the owner of the vehicle has not furnished the ownership document.

The value of the vehicle is Rs. 7,00,000/-.

Keeping in view the report of the IO and law laid down by

Hon'ble High Court of Delhi in case titled as Manjit Singh v/s State; Crl.

M. C. 4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law

laid  down  by  Hon'ble  Supreme  Court  of  India  in  case  titled  as

Sunderbhai Ambalal Desai and C. M. Mudaliar v/s State of Gujarat;

(2002) 10 SCC 283 has been reiterated, accordingly, SHO concerned is

directed as under: 

i) to release the above mentioned vehicle to applicant/ registered owner
subject to  furnishing of RC of the vehicle to the IO and  preparing
detailed proper panchnama of above mentioned vehicle,
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ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;

iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 31/2020
PS Mandir Marg
State Vs. Chander Pal
U/s 279/337 IPC
29.07.2020

This is an application for release of vehicle bearing no. DL9CAK 5334 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

As per reply of IO,  the above mentioned vehicle bearing no.  DL9CAK

5334 is registered in the name of Mr. Vikram Sahni and the value of the

vehicle is Rs. 5,00,000/- and IO does not have any objection if the vehicle

is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 536/18 
PS VK(S)
State Vs. Ambika Prasad @ Pinta 
U/s 33/38/58 Delhi  Excise Act.
29.07.2020
This is an application for bail of accused Ambika Prasad @ Pinta.
Present: Ld. APP for State (Through VC).

Ld. Counsel for accused, Mr. A. K. Sheoran (through VC)

Reply has been filed by the IO.

Arguments on the bail application heard.

Ld. Defence Counsel for accused submitted that accused has

been formally arrested in this matter as accused is in JC in another matter

and the matter is of 2018 and main accused has already been granted

bail.

Ld.  APP for state on the other hand strongly opposed bail
application  and  submitted  that  there  are  many  involvements  of  the
accused.

Submission of both parties heard.

As the investigation has been done in this matter and matter

is of 2018 and co-accused has already been granted bail, therefore no

purpose will be served keeping accused behind the bar.  Accordingly in

these facts and circumstances, accused Ambika Prasad @ Pinta s/o Sh.

Shyam  Bahadur  is  admitted  to  bail  on  furnishing  personal  bond  and

surety bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 477/2020
PS VK (S)
State Vs. Rinku @ Killa
U/s 33 Delhi Excise Act
29.07.2020
This is an application for bail of accused Rinku @ Killa.
Present: Ld. APP for State (Through VC).

Ld. counsel for the accused, Mr. A. K. Sheoran (through VC).

Reply has been filed by the IO.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Rinku @ Killa. 

Ld. Defence Counsel for accused submitted that accused has

been  falsely  implicated  in  this  matter  and  accused  is  in  JC  since

24.07.2020 and recovery as alleged has already been effected in this

matter  and  accused  is  no  more  required  for  custodial  interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Submission of both parties heard and seeing that accused is

in  JC since  24.07.2020 and recovery  has  already  been effected  from

accused,  therefore,  accused is  not  required for  custodial  interrogation.

Accordingly in these facts and circumstances, accused Rinku @ Killa s/o

Ram  Chander  r/o  Pandit  Dev  Dharam  Kanta,  B-Block,  Bengali  Basti

Rangpuri, ND is admitted to bail on furnishing personal bond and surety

bond in sum of Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 277/2020
PS Delhi Cantt.
State Vs. Nikhil
U/s 392/411/34 IPC
29.07.2020
This is an application for bail of accused Nikhil.
Present: Ld. APP for State (Through VC).

Ld. counsel for the accused, Mr. A. K. Sheoran (through VC).

Further reply has been filed by the IO and as per same TIP of

accused has already been conducted.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Nikhil.

Ld. Defence Counsel for accused submitted that accused has

been falsely implicated in this matter and co-accused has already been

granted bail and accused is no previous convict, therefore, accused may

be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

As the co-accused has already been granted bail and there

is no previous involvement of accused which has been filed.  Accordingly

in these facts and circumstances, accused  Nikhil  is admitted to bail on

furnishing personal bond and surety bond in sum of Rs.  30,000/-. Bail

bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 271/2020
PS Delhi Cantt.
State Vs. Satya Narayan
U/s 356/379/411 IPC
29.07.2020
This is an application for bail of accused Satya Narayan.
Present: Ld. APP for State (Through VC).

Ld. counsel for the accused, Mr. Udaipal Chaudhary (through

VC and Phone).

Vide this order,  I  am disposing bail  application of  accused

Satya Narayan. 

Ld. Defence Counsel for accused submitted that accused has

been  falsely  implicated  in  this  matter  and  accused  is  in  JC  since

17.07.2020 and recovery as alleged has already been effected in this

matter  and  accused  is  no  more required  for  custodial  interrogation,

therefore, accused may be released on bail.

Ld.  APP for state on the other hand strongly opposed bail
application.

Submission of both parties heard and seeing that accused is

in  JC since  17.07.2020 and recovery  has  already  been effected  from

accused and IO has not sent/filed previous involvement of the accused,

Accordingly in these facts and circumstances, accused Satya Narayan s/

o Sh. Dev Karan r/o K-1035, Gali No. 12, K-Block, Sangam Vihar, ND is

admitted to bail on furnishing personal bond and surety bond in sum of

Rs. 30,000/-. Bail bond not furnished.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 20/2020
PS Connaught Place
State Vs. Unknown

29.07.2020

This is an application for release of vehicle bearing no. DL5CH 3955 on

supurdagi by applicant Mr. Sanny s/o Late Sh. Ramveer Singh (owner).

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Applicant Mr.  Sanny is the son of  owner of  vehicle Late Mr.  Ramveer

Singh who has already expired. Death certificate of Late Mr.  Ramveer

Singh seen. As per reply of IO, the above mentioned vehicle bearing no.

DL5CH 3955 is belongs to Mr. Sunny and the value of the vehicle is Rs.

2,00,000/- and IO does not have any objection if the vehicle is released in

the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant subject to preparing
detailed proper panchnama of above mentioned vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from  applicant  stating  that  abovementioned
vehicle shall be produced by him as and when directed and shall also
indemnify to the amount mentioned as per applicant, in case any claim
regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested and countersigned by complainant as well as by applicant and
IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020
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FIR No. 416/2020
PS VK(S)
State Vs. Unknown

29.07.2020

This is an application for release of vehicle bearing no. DL4SCD 6382 on

supurdagi by applicant.

Present: Ld. APP for State through VC.

None for applicant.

Submissions made in the application and reply of IO perused.

Copy  of  RC  seen.  As  per  reply  of  IO,  the  above  mentioned  vehicle

bearing no. DL4SCD 6382 is registered in the name of Amit Kumar and

the  value  of  the  vehicle  is  Rs.  20,000/- and  IO  does  not  have  any

objection if the vehicle is released in the present case. 

Keeping in view the report of the IO and law laid down by Hon'ble

High Court of Delhi in case titled as Manjit Singh v/s State; Crl. M. C.

4485/2013 and Crl. M. A. No. 16055/2013 wherein interalia the law laid

down by Hon'ble Supreme Court of India in case titled as Sunderbhai

Ambalal  Desai  and C.  M.  Mudaliar  v/s State of  Gujarat;  (2002) 10

SCC 283 has been reiterated, accordingly, SHO concerned is directed as

under:

i) to release the above mentioned vehicle to applicant/ registered owner
subject  to  preparing  detailed  proper  panchnama  of  above  mentioned
vehicle, 

ii) take photographs of above mentioned vehicle from all possible angles
including engine number and chasis number and file the same along with
chargesheet;
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iii)  Take  a  security  bond  from applicant/  registered  owner  stating  that
abovementioned vehicle shall be produced by him as and when directed
and shall  also indemnify to the amount mentioned as per applicant, in
case any claim regarding ownership of vehicle arises in future;

iv)  to  get  panchnama  and  photographs  of  abovementioned  vehicle
attested  and  countersigned  by  complainant  as  well  as  by  applicant/
registered owner and IO;

Application  moved  by  applicant  stands  disposed  off  accordingly.

SHO is directed to do the needful. Copy of this order be given dasti.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 161/2020
PS IGI Airport
State Vs. Sushil Kumar

29.07.2020

Present: Ld. APP for State (through VC).

Ld.  Counsel  for  applicant,  Mr.  Amit  Kumar (contacted on  

phone).

IO has  filed  reply  and as  per  same,  ownership  document

were not produced by the accused at the time of seizure of the vehicle.

Accused is directed to file the ownership document.

List on 06.08.2020 before concerned court.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



State/Intelligence Officer (GST) Vs. Manoj Kumar Dudoria

29.07.2020

Present: Ld. Counsel for applicant, Mr. Mohinder Kumar (on phone).

Perusal of the file shows that matter is fixed regarding death

documents of the accused. As per earlier reply of the Jail Superintendent

inquest  proceedings  are  going  on.  Once  the  inquest  proceedings  are

going on then documents are not to be provided to the Ld. Counsel for

the accused. Accordingly,  application stands disposed off with liberty to

the  Ld.  Counsel  for  the  accused/applicant  to  file  the  appropriate

application when the inquest proceedings are over.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



Manoj Kumar Dudoria Vs. Aditya Kumar & Anr.

29.07.2020

Present: Ld. Counsel for applicant, Mr. Mohinder Kumar (on phone).

Perusal of the file shows that matter is fixed regarding death

documents of the accused. As per earlier reply of the Jail Superintendent

inquest  proceedings  are  going  on.  Once  the  inquest  proceedings  are

going on then documents are not to be provided to the Ld. Counsel for

the accused. Accordingly,  application stands disposed off with liberty to

the  Ld.  Counsel  for  the  accused/applicant  to  file  the  appropriate

application when the inquest proceedings are over.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



FIR No. 518/2020
PS Naraina
State Vs Abdul Rahim
U/s 354/354A/354D/IPC
29.07.2020
This is an application for bail of accused Abdul Rahim.
Present: Ld. APP for State (Through VC).

Ld. Counsel for accused/applicant Mr. Sanjay Kumar

Chaubey. (on phone)

Reply has been filed by the IO. Copy supplied.

Arguments on the bail application heard.

Vide this order,  I  am disposing bail  application of  accused

Abdul Rahim. 

Ld. Defence Counsel for accused submitted that accused has

been falsely implicated in this matter and the victim was the employee of

the accused and she wants to extort money from the accused therefore

she has levied false allegations upon the accused.

Ld.  APP for state on the other hand strongly opposed bail
application submitting that accused may not be granted bail.

Submission of both parties heard and seeing that accused is

in JC since 23.07.2020 and statement u/s 164 CrPC of victim has already

been recorded. In these facts and circumstances accused  Abdul Rahim

is admitted to bail on furnishing personal bond and surety bond in sum of

Rs. 30,000/- (Bail bond not furnished) subject to the following conditions:-

(i) that accused will not come into contact with the victim,

(ii) that accused will not try to influence the witness and

(iii) accused will join the investigation as and when required 

by the IO.

 Accordingly, bail application stands disposed off. 

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



Shivnath Vs. State.

29.07.2020

Present: Ld. APP for State (through VC).

As the undersigned is looking after  the work of  Duty MM,

therefore no time left.

List on 07.08.2020.

(SUDHIR KUMAR SIROHI)
    ACMM-II/PHC/ND

Signed at home digitally 29.07.2020



Challan No. DL18925200728224630
vehicle no. RJ05GB 7477
circle no. Chanakyapuri

29.07.2020

Present: None.

List on 02.08.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 29.07.2020



Challan No. DL204232200727155343
Vehicle No. HR06AK 5623
Cirlce  Tilak Marg

28.07.2020

Present: None.

List on 02.08.2020.

(SUDHIR KUMAR SIROHI)
     DUTY MM/PHC/ND

Signed at home digitally 28.07.2020



Customs vs. Dharmin Givinstandra Ralanschi
C.No. VIII(AP)/10/P&I/2850D/ARRIVAL/2020

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused seeking permission to go abroad and release of the passport.

Present: Ms. Kanika Goswami and Mr. Vikas Bhatia, ld. Counsels
for the applicant/accused.
 Mr. Pramod Bahuguna, ld. Counsel for the Customs.

 An application has been filed on behalf  of  the accused

seeking permission to go abroad and release of passport.

 Report  has  been  filed  on  behalf  of  the  Customs  and

thereupon rejoinder to the reply filed by the accused.

 Ld.  Counsel  for  the accused submitted that  accused is

staying in India without any means, therefore,  the accused may be

permitted to go abroad as the condition was imposed while granting

bail that the accused will not leave India without prior permission of the

court. Ld. Counsel for accused further submitted that the order of the

Ld. District & Sessions Judge on 26.02.2020 has also observed that

the said order will not come in between if the permission to go abroad

has been granted to the accused. Ld. Counsel for the accused further

submitted that when the summons were served upon the accused at

that  time  the  accused  was  in  Gujarat  in  lock-down,  therefore,  the

accused could join the investigation, but thereafter no summon was

issued to the accused to join the investigation.

 Ld.  Counsel  for  the  Customs  on  the  another  hand

vehemently  opposed  the  application  submitting  that  accused  is  an

Indian origin person and not foreign national, moreover, the brother of

the accused, who is also a co-accused in this matter is running a 
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factory  in  Gujarat  and  accused  is  also  having  property  in  India,

therefore,  the  accused  is  not  helpless  in  India.  Ld.  Counsel  for

Customs further argued that the accused has not given any temporary

address in India and has not co-operated in investigation. Ld. Counsel

for the Customs further submitted that on receipt of summons by the

accused he stated that his counsel will appear for investigation.

 Submissions of both the parties heard.

 The present application is for permission to go abroad and

release of passport. From the arguments of both the parties one fact is

clear that the accused till date has not joined the investigation and the

summons  were  served  upon  the  accused  on  13.05.2020  then  the

accused on Whatsapp replied that he would not be able to come to the

office  of  the  Customs  on  21.05.2020  due  to  lock-down in  Gujarat.

Therefore,  once  the  investigation  has  not  been  completed  in  this

matter  then  the  court  at  this  stage cannot  grant  permission  to  the

accused to fly abroad as if the accused will leave the country then the

investigation will  remain in between.  Accordingly,  undersigned does

not  find  any  merit  in  the  application  of  the  accused  at  this  stage.

However, the accused is at liberty to move the application after joining

the investigation. Accordingly, the application stands disposed off as

dismissed.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 414/19
PS Delhi Cantt.
State vs. Salman Ali

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  S.  Firoz,  ld.  Counsel  for  the  applicant/accused
(through Cisco Webex and phone).

 Ld.  Counsel  for  the  accused  has  submitted  that  the

accused has been falsely implicated in this matter and the accused is

in JC since 02.07.2020 and is ready to join the investigation as and

when necessary.

 Ld.  APP  for  the  State  has  strongly  opposed  the  bail

application.

 Considering the facts and circumstances of the case and

the fact that recovery has already been effected, the accused is no

more required for  custodial  interrogation.  Therefore,  the accused is

admitted  to  bail  on  furnishing  his  personal  bond  in  the  sum  of

Rs.30,000/-,  with  one  surety  in  the  like  amount.  Bail  bond  not

furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 57/2020
PS Chanakya Puri
State vs. Junaid Alam @ Babbu

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Akshay  Bhandari,  ld.  Counsel  for  the
applicant/accused (through Cisco Webex and phone).

 Bail application of the accused has been disposed off on

28.07.2020.  Ld.  Counsel  for  the  accused  submitted  that  today  no

application has been filed. As the order has already been passed on

the bail application of the Junaid Alam @ Babbu in FIR No. 57/2020,

PS Chanakya Puri  on  28.07.2020,  accordingly,  this  application  has

also been disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 294/2020
PS Delhi Cantt.
State vs. Mohit
u/s. 356/379/411/34 IPC

29.07.2020

Proceedings through Video Conferencing

An  application  has  been  received  through  email  on  behalf  of

applicant/accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr. S. K. Solanki, ld. Counsel for applicant/accused (through
Cisco Webex and phone).

 Reply has been filed by the IO. Copy supplied.

 Arguments on the bail application of the accused heard.

 Ld. Counsel for the accused submitted that the accused has

been falsely implicated in this case and he is in JC since 18.07.2020 and

there is no previous involvement of the accused, rather, in 2020 some

matter has been planted upon the accused. Ld. Counsel for the accused

submitted that the accused was not apprehended at the spot as alleged,

therefore, prays for bail of the accused.

 Ld. APP for the State on the another hand strongly opposed

the bail application.

 Perusal of the previous involvements file shows that all the

involvements of the accused are of 2020, therefore in view of the COVID-

19 situation and the fact that recovery has already been effected in this

matter, the accused is admitted to bail on furnishing his personal bond in

the sum of Rs.30,000/-, with one surety in the like amount. Bail bond not

furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 347/2020
PS Vasant Kunj (S)
State vs. Kanhiya

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for calling status report from the Jail Superintendent.

Present: Ld. APP for the State (through VC).
 Mr. Anil Saini, Ld. Counsel for the applicant/accused.

 It has been submitted by the ld. Counsel for the accused

that the accused has been released from JC. As the accused has been

released  from  JC,  no  further  order  is  required  to  be  passed.

Accordingly, the application stands disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 175/2019
PS Delhi Cantt.
State vs. Rohit @ Baba
u/s. 379 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for calling status report from the Jail Superintendent.

Present: Ld. APP for the State (through VC).
 Mr.  Pitamber  Kumar,  Ld.  Counsel  for  the
applicant/accused.

 It has been submitted by the ld. Counsel for the accused

that the accused has been released from JC. As the accused has been

released  from  JC,  no  further  order  is  required  to  be  passed.

Accordingly, the application stands disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 303/2020
PS Inder Puri
State vs. Yogesh
u/s. 379/411 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  Shri  Prakash  Sharma,  Ld.  Counsel  for  the
applicant/accused (through Cisco Webex and phone).

 Reply  has  been  filed  by  the  IO  that  the  accused  has

already been released on bail in this matter on 22.07.2020. Along with

the bail application, the order of the Ld. Duty MM, Mrs. Tanvi Khurana

has also been placed and as per the same, the accused has been

granted bail on 22.07.2020. As the accused has already been released

on bail, this application has become infructuous, accordingly disposed

off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 23/2020
PS Chanakya Puri
State vs. Boby
u/s. 380/411 IPC

29.07.2020

Proceedings through Video Conferencing

An  application  has  been  received  through  email  on  behalf  of

applicant/accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  A. K. Singh, ld. Counsel for applicant/accused (through
Cisco Webex and phone).

 Arguments on the bail application of the accused heard.

 Ld. Counsel for the accused submitted that the accused is

on interim bail  and recovery has already been effected in  this  matter,

moreover, the accused has not misused his interim bail,  therefore, the

accused may be released on bail.

 Ld. APP for the State on the another hand strongly opposed

the bail application.

 In  reply  the  IO  has  mentioned  that  the  investigation  is

complete in this matter and the accused is on interim bail in this matter.

As  accused  has  not  run,  rather  he  has  filed  regular  bail  application,

moreover, the investigation is complete in this matter, no purpose will be

served by keeping the accused behind the bar. Accordingly, regular bail

application of the accused is allowed. The accused is admitted to bail on

furnishing his personal bond in the sum of Rs.30,000/-, with one surety in

the like amount. Bail bond not furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



DRI vs. Yang Zhenguo
File No. DRI/HQ-GI/338/VI/ENQ-6/INT-NIL/2019

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused seeking direction to the DRI for filing status report. 

Present: Mr. Satish Aggarwala, Ld. SPP (through phone).
 Mr.  Rahul  Raheja,  Ld.  Counsel  the  applicant/accused
(through VC).

 The  next  date  in  this  matter  before  the  Ld.  District  &

Sessions Judge is 14.08.2020. Ld. Counsel for the applicant stated

that there is no stay by the Ld. District & Sessions Judge and DRI has

to file the status report as per the order of Ld. MM dated 22.07.2020.

As the matter is  sub-judice before Ld. District & Sessions Judge for

14.08.2020,  therefore,  undersigned  deems  it  fit  to  adjourn  the

application.

 List this application for hearing on 16.08.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 137/2020
PS Special Cell
State vs. Pankaj Kumar
u/s. 419/420/120-B/34 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for extension of interim bail u/s. 437 Cr.PC

Present: Ld. APP for the State (through VC).
 Mr. Mukesh Kumar, Ld. Counsel for the applicant/accused
(through Cisco Webex/phone).

 This is a bail application u/s. 437 Cr.PC seeking extension

of interim bail of applicant/accused Pankaj Kumar.

 It  is  contended  that  applicant/accused  was  admitted  to

interim bail for a period of 45 days vide order dated 23.06.2020. Copy

of  order  placed  on  record.  Ld.  Counsel  contends  that  in

WP(C)3080/2020 case titled as Court on its own motion vs. Govt.

of NCT of Delhi & Ors. all the interim bail applications of the accused

persons was extended till 31.08.2020.

 In view of the order passed in writ  petition extension of

interim bail of accused Pankaj Kumar is sought till 31.08.2020.

 Submission heard. Perused.

 Considering the overall  facts and the directions given in

order  relied  upon  by  ld.  counsel  for  accused,  the  interim  bail  of

accused Pankaj  Kumar  s/o.  Mr.  Suersh Chand Sharma in  FIR No.

137/2020 registered with PS Special Cell u/s. 419/420/120-B/34 IPC is

extended till 31.08.2020. Accused Pankaj Kumar to surrender before

Jail Superintendent after expiry of interim bail.

Contd…../-



- 2 -

 Let  copy  of  this  order  be  sent  to  Jail  Superintendent

concerned for intimation that the bail of accused Pankaj Kumar in the

above-mentioned case stand extended till 31.08.2020.

 Copy of this order be sent to ld. Counsel on his email or

through any other electronic mode. 

 Proceedings be sent to court  concerned through proper

channel.

 Application is accordingly disposed off.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 154/2020
PS Crime Branch
State vs. Sumit
u/s. 419/420/34 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr. Deepak Tyagi, Ld. Counsel for the applicant/accused
(through VC).

 Reply  to  the  bail  application  has  been  filed.  Copy

supplied.

 Ld. Counsel for the accused submitted that the accused

has been falsely implicated in this case and other accused has already

been granted bail  in this matter,  however,  the matter is likely to be

settled with the complainant, therefore, the bail may be granted to the

accused.

 Ld.  APP  for  the  State  on  the  another  hand  strongly

opposed the bail application submitting that the matter is at initial stage

of investigation and the details of the bank account and the person

cheated are to be done in this matter, therefore, the bail may not be

granted to the accused.

 Submissions of both the parties heard.

 The accused has been arrested on 22.07.2020 and as per

reply of IO, the further investigation has to be done with respect to

bank account and the person, who has been cheated, to unearth the

whole racket and more victims are to be identified. As the investigation

contd…../-



- 2 -

is at preliminary stage with respect to the accused Sumit, therefore, at

this stage, the undersigned is not inclined to  grant bail to the accused

Sumit. The bail application accordingly  dismissed.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



File No. P&I/Del/Seizure/01/2020
DRI vs. Rohit Yadav.

29.07.2020

Proceedings through Video Conferencing

Present: Mr. Satish Agarwal, Ld. SPP for the applicant/ complainant
department (telephonically).
 Mr.  Hashim  Alam,  ld.  Counsel  for  accused  (through
phone).

 Undersigned is under quarantine as came in contact with

COVID-19 positive patient. Undersigned has taken the consent of Ld.

Additional Duty MM, who is on duty on 31.07.2020, as the undersigned

cannot dispose off the application being on quarantine. At this stage,

both  the  ld.  Counsels  submitted  that  date  after  one  week  may  be

given.

 List for disposal of the application on 06.08.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No.300/2020 
PS Sagarpur
State vs. Jitender
u/s. 411 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 None for the applicant.

 Reply not filed.

 Issue notice to the SHO/IO to file the reply positively on

31.07.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 101/2020
PS Delhi Cantt.
State vs. Salman Ali
u/s. 379/34 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused u/s. 437 Cr.PC for grant of bail.

Present: Ld. APP for the State (through VC).
 Mr.  S.  Firoz,  ld.  Counsel  for  the  applicant/accused
(through Cisco Webex and phone).

 Ld.  Counsel  for  the  accused  has  submitted  that  the

accused has been falsely implicated in this matter and the accused is

in JC since 02.07.2020 and is ready to join the investigation as and

when necessary.

 Ld.  APP  for  the  State  has  strongly  opposed  the  bail

application.

 Considering the facts and circumstances of the case and

the fact that recovery has already been effected, the accused is no

more required for  custodial  interrogation.  Therefore,  the accused is

admitted  to  bail  on  furnishing  his  personal  bond  in  the  sum  of

Rs.30,000/-,  with  one  surety  in  the  like  amount.  Bail  bond  not

furnished.

 Copy of this order be given dasti.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 632/2014
PS Delhi Cantt.
State vs. Nikhil
u/s. 411 IPC

29.07.2020

Proceedings through Video Conferencing

An application has been received through email on behalf of applicant/

accused for release of the applicant/accused.

Present: Ld. APP for the State (through VC).
 None for the applicant/accused.

 File has been called from the concerned court  in which

the bail bond of accused has been found and the accused is on bail in

this  matter.  Therefore,  the  copy  of  this  order  be  sent  to  the  Jail

Superintendent  to release the accused,  if  not  required in any other

matter.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. E0135/2020
PS Vasant Vihar
State vs. Aakash s/o. Mr. Mam Chand
u/s. 379/411 IPC

29.07.2020

Proceedings through Video Conferencing

Bail bond of accused Aakash s/o. Mr. Mam Chand has been received

through email.

Present: Ld. APP for the State (through VC).

 Bail  bond  verification  report  has  been  received,

considered and accepted. Original documents be kept on record. Copy

of this order be sent to the Jail Superintendent to release the accused

Aakash s/o. Mr. Mam Chand, if not required in any other matter.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020



FIR No. 12/2020
PS Barakhamba Road
State vs. Munna s/o. Mr. Jainul Haq
u/s. 326A IPC

29.07.2020

Proceedings through Video Conferencing

Bail bond of accused Munna s/o. Mr. Jainul Haq has been received

through email.

Present: Ld. APP for the State (through VC).
 Ld. Counsel for the applicant/accused.

 Reply has been filed by the IO and time has been sought

by  the  IO to  file  the  verification  report.  It  has  been  submitted  that

surety  is  an  advocate  in  this  matter.  Bail-bond  of  the  accused  is

accepted. In the meanwhile, IO is directed to verify the bail-bond and

to file the report. Copy of this order be sent to the Jail Superintendent

to release the accused Munna s/o. Mr. Jainul Haq, if not required in

any other matter.  Verification report  and bail-bond be put up before

concerned court on 06.08.2020.

 (SUDHIR KUMAR SIROHI)
ACMM-II/PHC/ND

                                                  Signed at home digitally on 29.07.2020


